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CENTRAL AOWTNTSTRATII/f TBTB„«.. , JMMPHP RP«-u

"Tlqlnil Appltcatlim No. b61 .f ?nn-)

3»NilRut, this the 16th day of Dacanber, 2003.

Ilr* Vioa ChairnanRon bla Rr. G. Shanthapaa, Judicial nanbar

1. Anand Kumar
S/o Shri Matilal Varma,
Bahind Nathumal Schoel N.N0.773,
Garakhpur, 3abalpur(PIP)

2. \/inay Kumar,

R/o Hauaa No.E/40/6, n.c.S. Plandir Colony,
"••r Ca0,0. 3abalpur(np)

3. flanoj Vishuakarma,
S/o Ravi Shanker Viahwakarma.
Quarter N0,P-266/2, M.£.s.
Colony, Bairagarh, Bhopal(np)

APP

(By Advocate - shri Rakesh Pandey)

1 a Union of India,
Through the Secretary,
Ministry of Defence,
South Block, Now Dolhi((«!p)

2. Engineer In Chief,
Army Headquarter,
Kashmir Housa, Rajaji Maro.
New Delhi.

3. Chief Engineer,
Central Cemmand Lucknou(UP)

4. Chief Engineer,
Q^balpur Zone, Bhagat Mara,
P*B.Ne.84, 3abalpur(np)

LICANTS

5.

6.

Cemmandar Uorka Engineer,
Supply (lerg, p B No.54,
3abalpur(l»lp)

Commander Uorka Engineer,
Bhepal Sultania Infantry Line.
Bhepal(np) *

7. Commander Uorks Engineer,
Nhou(l»IP)-5344l.

VERSUS

RESPONDENTS.
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Further the r« - ®»Pon^ients may be set-aside

n { r» om ̂  £

--- h'a-'tfWVSS,

Direction f
2.

or prooar nn t
T"* briar f,et, "" "' """'I-

"" """ •"Pliant, are that the ,! "" *"
Pbbliahad an adoarf • "'Pond.nts haoa
- and th. p r —

pp-iti i"::;::"''-
'Pe r.3Pond.nta. rh. ao

—.wotthoot an/lo """ -
'•Puirad to ba dona in thl ''
appiicanta. th. advartiaeJanT""""'

^fcisement issued by the r.^"P3 ao vagua and al,o oatall. 'PaPandanta

-p pb.:'::: ofT:"'in tha adaartiaaaant. iharafor. th """"" Blvan
'-•"V in dar. a, to ahat aiii Ja thaT'""'
"la intarvlau. Tha co r aaiection in

contention of4Jie anni •
the same period rec •. PP^^'=«nts is that

1. •• "•»•••• ....

.. »® entire process of aaia„«..
Bpopp-D oaa publlahad. Tha aoo. • "" "^'P^iP"
rapraaantation and PPi^anta have sub.ittad aP" "PP Poaplaint to tha r=
Union but till „„ Paapondanta throughnou tha raapohdanta have not r u
PPPlaion. /iggriauao by thl. tha ha, they have fiiad thi, Qa
1'■ 'ba iaarnad counaal for tha .•
paruaad tha record.. appiicanta and



:  3 j

4. The learned CQunsel for the applicante has subnitted

that the raspandents. while netifying the Group-O pasts, have
net stipulated the requirement Par the pest such as weight,
hight etc. They have also net stated in the notification
the way of selection and what is expected free the

candidetes during tha selection. He has also submitted

that in the other flES Offices the respondents have also

notified the procedure of selection of Group-O pest in
which they have given full details about the selection

process to be held by the respondents. According to

him, sll the flES offices are under the same erganisatien
and controlled by the Army Headquarters. Tha Army

Headquartars issued certain quidalines which had net been

followed by the Local MES effica of Oabalpur. The learned

counsel for the applicants has submittsd that a direction

be given to the respondents to conduct a fresh recruitment,
and earlier selection be set aside.

5. Ue have carefully considered the submissions made

by the learned counsel for the applicants. Ue find that

the respondents i.e. local MES office had issued a

notification far recruitment to Group-0 pqst which

is placsd at Annexurs-A-1 In this natification, ampleyment
notice was issued by the respondents No.5. ifl which it has

been mentioned that the recruitment to Group<rO pest is

required to be made. The minimum qualification will ba

8th class pass with good physique. No further detail

about the selection to be conducted and marks to be

awarded to each item have been stated in the employment

notice. The learned counsel for the applicants/given
us a copy of the instructions issued by the Army

Headquarters', New Delhi wherein, bhbbbjt# some procedure

^^^^^^or T^BCTuitment to Group-D employee' ' has been indicated.



i  f
/  4

:  4 :

Ue find from this letter that the same has been issued

by the Army Head-quarters and is addressed to the

Chief Engineers, Southern, Estern, Northern, Ueatern and

Central commands prescribing the procedure to be followed foi

selection. This letter is in the form of guidelines to be

kept in view while making selection to Group'O* post. In

any case, it is an inter-C^epartmental Communication which

does not ask/direct the local/authority to notify the
procedure to the candidates appearing for selection. The

contention of the learned counsel for the applicants

that the Union have every right to ask the respondents

regarding the criteria to be followed by them for selection,
IS not tenable. The union has no role to play as far as

the selection for Group-D post is concerned and the

respondents vide their letter dated 11.11.03(Annexure-A-5)
have informed the General Secretary of the PIES Employees

Union to the effect that the matter concerning recruitment

does not come under the purview of trade Union activities.
The Union has, therefore, been advised to desist from

making correspondence on the subject.

6. In view of the facts mentioned above, we do not find
any cause of action by which the applicants are

adversely affected. Since there is no cause of action,
ue do not find any merit in the OA. Therefore, the OA is

not maintainable in the eye of law and the same is

dismissed at the admission stage itself. No costs.

(G/shanthappa)
judicial Plember i.P. Singh)

"liea Chairman
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